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O R D E R 

30.05.2019   Learned counsel for the Appellant sought permission to 

withdraw this appeal to move again before this Appellate Tribunal against the 

order of admission. 

 Prayer is allowed with liberty aforesaid, subject to limitation, if any 

applicable. 

 The appeal stands disposed of as withdrawn.   

 

[Justice S.J. Mukhopadhaya] 
Chairperson 
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Member (Judicial)       
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